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Mr S.Ali, Sr.0 .G.S.0 for the oppoSxte 

parties/alleged contemner. 

Vide MP.Mo.42/96 the time for 

4mplementation of, ,the orddr dated 24.8. 

•95wà'4xtended to 1.6.9 .6...It has been 

now reported by both sides that full 

compliance ha been made to our order 

dated 24.8.95. In the facts and circu-

stances I do not consider that there 

is any sufficient reason for taking 

action in coEtempt. Therefore the C.P. 

is dropped. 

Conterr4ç Petition is disposed., of. 
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Mr.A,Ahmed for the petitioner, 
None for-the opposite party. Service 
report is awaited. List on 19-6-96 
for consideration of Contempt Petition 
and further order. 

4Ma••.er 

C 	 rv5z i 

c ,  

Mr A .Ahrned for the pet! tioriers. 
This contempt petition has been 

submitted by the petitioner on the ground 
• of alleged non compliance with the order-
'dated: 24.8.95 in 0.A.124/95' by the alle-
gedcontemner Major Navin 4ohan,Garrison 
Enineer, 868 EflS, C/o 99 APO. None is 

present for the alleged contemter. Let 
a copy of this Contempt Petition be 
served on alleged contemner. 

List for consideration of the 
Contempt Petition and further order on 
22.5 .96. 

Member 



IN THE CENAL ADiIIITISTBATIVE TRIBUNAL, 

uahati bench at Gujahati. 

CQNTEMT VETITION NO. 	OF 1996 

In O.A. No, 124 of 1995 

In the matter of 1.r 

An application under Section 17 of 

the Central Administrative Tribunal 

Act 2 1985 praying for intüiation of 

Conteript proceeding against the 

Respondent/Contemner for non compli-

ance of the judgment and order dated 

24.8.95 passed in O.A.  No. 124/95. 

-And- 

Inhe ntter of : 

Non-Coumliance of the Hon'ble Tribunal's 

judgment and order dated 24,8,95 

passed in O.A. No. 124/95. 

-And- 

Inthe matter of : 

Shri Krishna Sinha & 116 others 

-All are serving in the office of 

the Garrison Engineer, 868 EWS C/O 

99A PO 
.... peLit12fle r: 

ci 	 __ -Versus- 
	S 

J'. P 1i:. .,, 
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tJL oou 
Naj or Navin Nohan 

Garrison Engineer, 

868 EJS C/O 99 A1 
3. 	

£ S C/o 	''• 
Reonciet 

The humble petition of the above named 

petitioners - 

Most Respectfully Shewej 

1. 	That the petitioners filed an application before 

this Hon'ble Tribunal for payment of Special Duty Allowance, 

House Rent Allowance, Special Compensatory (Remote LocaUt 

Allowance and Field Service Concession for which petitioners 

are legally entitled. The application was registered as 

O.A. No. 124/5 and the Hon'ble Tribunal was pleased to 

pass judgment and order dtcl. 24.8.95 in o.A. No. 124/95 in 

favour of the app'icants after hearing the Counsel of the 

parties but the Respondents did not implement the judgment 

and order dated 24.8.95 passed by the Hon'ble Tribunal in 

O,A. No, 124/95. Be it stated that the Hon'ble Tribunal was 

pleased to direct the Respondents to pay Special Duty 

Allowance with effect from the date of actualposting in 

Nagaland on or after 1.12.88 as the case.y be in respect 

of each applicant and continue to pay the same as long as 

the Concession is admissible. Arrears from the date of actual 

posting in Nagaland on or after 1.12.88 upto date to be 

paid within three months from the date of receipt of copy 

of order s  The respondents are directed to pay to the appli- 

cants SOA (BL) with effect from the date of actual posting in 

.p/E... 
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Nagaland on or after 1.10.86 as the case may be in 

respect of each applicant and to contirue to pay the same 

so long as the concession is adrissible. Arrears from 

the date of actual posting in Nagaland on or after 1.10.86 

uptodate to be paid within a period of three months from 

the date of cornunication of this order. The respoents are 

directed to extend the F.S.C. to the applicants in the 

prescribed manner with effect from, 	from the date 

of actual appointment as the case may be in respect of each 

aoplicant upto date andto contime to give the same.so 

long as adnttssible. The respondents are directed to pay 

RHA to the applicants at the rate as was applicable to tI 

Central Government employee in B, B-i, B-2 class cities! 

Town for the period from 1. 10.86 or from the actual date 

of appointment as the case may be in respect of each 

applicant upto 28.2.91 and at the rate as may be applicable 

from time to time as from 1.2.91 upto date and to contime 

to pay the same at the rate prescribed hereafter. Arrears 

to be paid accordingly subject to the adjustment of the 

amount as may have already been paid to the respective 

applicants during the aforesaid period towards H.R.A. The 

Iknble Tribunal also directed the Respondents the arrears 

to be paid as early as practicable but not later than a 

period of three months from the date of communication of 

this order to the respori5ents. It may be worth to mention 

that the Respondents filed a Review Application before this 

Hon'ble Tribunal for review of the judgment and qrder 

passed in O.A. No. 124/3995, The Review Application 

was registered as R, A, No, 39 of 1995 but it was rej ected 

• .p/4.. 
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by this Hon'ble Tribunal on 20.11.95. The Respondents 

also filed a Misc. Petition No. 101 of 1995 in O.A. No. 

124 of 3995 for praying of extention of tin for 

inDlemen,tation of j!2dgment and order dated 24. 8.95 

• 	 in 0. A. Tic. 124 of 1995. This Hon'ble Tribunal also 

granted this Misc. Petition and extended 	the time 
i1 ¶2 

1-mit till 18.3.96 to implement the judgment and order 

n. dclated 24.8.95 In O.A. No. 124 of 3995. Now the extention 
( 

4.1 	 of time to im1ementation of the judgment and order 

dated 24.8.95 in O.A. No, 124 of 3995 has been e,ired. 

But till today the respondents wi11-1illy and irtentiona-

lly disobeyed the Hon 1  ble Tribanals judgment and order 

dated 24.8.95 passed in O.A. No. 124 of 1995 as such 

the same is amount to contempt of court, 	/ 

nnexure-Ajs the photocopy of judment and 

order dated 24.8,95 passed by this Hontble 

Tribunal in O.A. No, 124 of 1995. 

2. 	That most surPrisin1y the order and judgment 

of the Hon'ble Tribunal dated 24.8.95 passed in O.A. 

ITo, 124 of 1995 has not been complied wilfully, intentio-

nally by the contemner/Resondent and thereby the contem-

ncr Is liable for contempt of court. The contemner is 

liable for punishment for willful violation of the 

Tn'ble Tribunal order and judgment dated 24,8,95 

passed in O.A. No, 124 of 1995, 

Under the facts and circumstances 

stated above the Hon 1 ble Tribunal be 

pleased to inttiate a Contempt of Court 

. .p/51,. 
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proceeding against the above named 

• 	Contemner/Resoondent and further be 

pleased to impose punishment upon the 

Contener for willful non-compliance 

of the Hon'bl Tribunal's judgment and 

order dated 24.8.95 in O.A. No. 124 

of 1995 and or Dass such further order 

or orders as Your Lordship may deem fit 

and proper. 

And pending disposal of this 

application be further pleased to order 

for personal appearance of the Conte, 

ncr/Respondent before this Hon'ble 

Tribunal. 

And for this act of kindness, the petit-

tioner as in duty bound shall ever pray. 



L 
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- V e r i f i c a t i o n 

I, 243506 Shri Kirshna Sinha, applicant No.1 

serving as Elect H.S. II under Garrison Thgineer, 868 

EWS, C/O 99 ApO do hereby verify that the above staternts 

are true to my knowledge and I have not suppressed any 

materials facts 

And I sign this verification on this 

dCy of MRCII, 1996 at Guwahati. 

DECLAR ENT 

il 
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The applicants aggrieved for noredmo1jnce 

and non payment of 3.D.A,., H.R.A•, S.C.A.(L) and FSC 

in terms of the Hon'b].e TribLinalts judgment and order 

dated 24. 8.95 passed in OA. No, 124/95, The conternner/ 

Res,ondent has willfully and deliberately violated the 

judgrirnt and order dated 24,8,95 passed in O.A. No, 

124/95 by nor* implementing the direction contajrd 

therein till date. Accordingly the Resoondent/Contemner 

is liable for content of court proceeding and severe 

punishment thereof as provided for under the Law. He 

may also be directed to appear personally, and reply the 

charge in this Hôn'ble Tribunal. 
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IN THE, CENJ]'l/\L 	 I'IIl3UN/!. 

G1i{- lnuI ,lc:fllfv)i t\'"h 12 	Of 1f95 

Orl'nal App?lcc.Uon No. 125 of 1395 

fl'rtc 	of (C( lcloii: 	This 	the 	241 h 	dy 	of At!Ctt 	I ¶)95 
( 	AT 	ioi 	:riz 	) 

l,flI)1 	!hc' 	;hr1 	MG. 	(1,:dhIpj, 

SIn I 	(.'..L. 	lyiric, 	iihr Uve) 

Sl1 1i ! 	- 	 ud 	110 	otl: s 
Al! nrc 	r.i 	b 	ftc 	Olk;e of 	0w ( .t - nison lTh,hiur, 

IS ES 	U/ 	F9 APO. Aplk 

 l,Y'i,,, 	tf 	Indlo 	 b) 
retai'y, 	lJc(. 	ice, 

tc,icI;t 	of 	Inc9;:,, 	'cv 	I')lhI. 
 The 	G: rrlson 	[rI,r, 

fw€ EWS C/c 99 AI'O. 

 The Grrrhcn  
369 EW (_.o pul taw. ic! 

125/95 

Shri N. Li mbu 	md 14 at hers 
Al! are scrving In the Office of the GRrr!s6n Engineer, 

3 L\'S Qo 99 A10 
Applicants 

- versus - 

I. UnIon of lidfa rcprcented by 
The So.:ret&ry, Defence, 
Go\erniI1nt 	of Jitdlü, 	New 	Delhi. 4 

2. The Garrison Enghieer 
868 EWS, C/O 99 A1ö Rerponcjeuts 

For the Qpplicants 	In both the cases 	By Advocctc S hrl A. Ahiied 

For the repondeiits in both 	the cnses 	: 	By Aclvocnie Shri S. 	All, 	Sr. 	C,G.S,C. 

• _'!!i 
- - ,••"(•,_•.', 	- 

' 	 •• 	i•• 

-: 	- 	
- 
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Mr A. Ahnied for the applicants. 

,Mr S. All, 
. 

Sr.C.G.S.C. for the respondents. 
 . 	 I 

139th these cases involve same question and therefore 
are being disposed of by this common order. 

Facts of O.A.No.124 of 1995: 

I,. 

The applicants belong to Group NC" serving in the Defence 

Department as civilian employees. The application Is restricted to 

applicants at serial No; 1 to. 117. These applicants are from Inside 

North Eastern Region and are serving In different capacities as Cehtral 
-' Governtnent employees in Nagaland u 	

F 
nder. GE, 865; EWS 99, APO. 

Their grIev'aice Is that they are being denied thepayinejitof: 
4 I) 	

Special (Duty) Allowance (SDA) payable under Memo 

NO. 2
0014/3/83_EiV of the Governjijent of India, Ministry 

of Defence dated 14.12.1983 read with O.M.No.4(i9)/83/I, 

Civil-I dated 11.1.1954 

Ii) 	
House Rent Allowance (HRA) as per the circular No.11013/ 

2/86-E-I1(B) dated 23.9.1986 Issued , 1 by. the Governrnent 

of India, Ministry of Finance 

Special Compensatory (Remote Locality) Allowance SçA(RL) 

under ihe Ministry of Defence letters No.16037/EIA2 
• . •.' 

	

	

HQ 3 Corps (A) C/o 99 APO and No.B/37269/AG/pS3(o)/5/ 

D/(Pay)/Service dated 31.1.1995 

lv) 	
Field Service Concession (FSC) vide letter No.16729/0G4 

• 	 (civ)(d) dated 25.4.1994 of Army Headquarter, New Delhi, 

nithough they arecntltled to get these concessions. 

2. 	Although no written statement has been filed
I  Mr S. All, 

Si-.C G S C., fairly states 	

- 

that we may decide the matter ,  

- - r~ v_  Uj 
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in the light of earlier decisions on the point uflhiough he has Instructions 

to say on behalf of the respondents that they oppose th e  claim. 
• 	 V. , 

rOcts of O.A.No. 125 of 1995: 

The applicant Nos.1 to 15 (other applicants aireudy deleted) 

who belong to Group "A", "B", "C" and "D" employed in the l)efence 

Dcp.rtincnt as civilian employees and posted In Nagaland make a 

j.,rievmice, that the respondcn 	are denying thr the benefit of .  SDA, 

HRA SCA(RL) and FSC ;1tIiough they :,re entitled to get these 

CO)ieessions, 	 * 

The responth'nts have not filed eny wrItten stct.cnent. 

However, Mr S. Al!, leurned Sr. C.G.S .C., fairly states that we may 

decide the m;mattcr I'.thc light of earlier tcclsions on the point FLtldtoug $ 

he has Instructions to sQy on behalf of the re., pondents that they 

oppose the, claim. 
f 	 * 

m 

\V 

	

on to both the cascj : 	
I 

5. 	The iippicants place reliance upon the O.M. dated 14.12.1983 

whicli provides that Central Government civillon employees who 

have All India Transfer liability will be ,granted SDA at the tate 

prescribed thereunder per ' month on posting to ar' station Irhe 
V 	 I; . 	 1 1 

North' Eastern Region. Likewise, the letter of Ministry of Defence 

dated 31.1d995 prov .1dess that the Defence Civilian Employees serving 

in the newly defined rield Areas and Modified i'lcld Areas will be 

entitled to 
V  payment of SCA(RL) together with other allowances as 

may be admissible. The O.M.dated 23.9.1986 Issued by the Ministry 

of Finance , (Department ofExpemii1urc)p,iyIdcs that on the.... 

• recommendation of the 4th Pay Commission it has 'been decided 

that the Central 'Government employees shall be entitled to 1-I11A, 

on a slab basis related to their pay and scparatLly prescribed . for 

V 	 "A", "B-i" 	 "C"- class and "UnclassIfIed" cities with effect 

	

V 	
V 	from ...... . 

41  

" V 

:, 	

V 



: J': 	 . 	

. •'iI • 
. 	• 	 .. 	.. 	I 	 i' 	',:.' 	 L':u 

:fr0m1.101986' It is futher:provIdedItlatHRA at the rates prescrIbed• 1 : 
..........•. 

	

I. 	. 	
0 shall be paid to ohlemployees(other than' those provided with Govern-

ment home/hired accommodatior) without requiring then) to' produce 

rent receipts, but on compliance with the prescribed procedure there-

under. It also provides •  that where i-IRA at 15% has been allowed 

under special orders the same shall be given as admisible 

and B-2" class cities and It shall be admissible at the rates 

in "C" class cities In other areas. The:mernorandum Issued by the 

Army Headquarter - Org 4(civil)(d) dated 25.4.1994 bearing No.16729/ 

GG4(Civ)(d) on the subject of FSC to civilians paid from Defence 

Service Estimates Including civilians employed in lieu of combatants 

and NCsE (both posted and locally recruited) provides that it is 

proposed to extend the same concessions to Defence civilians employed 

in the field 'areas as they serve side by side with services personnel 

'under similar conditibns In the 'given areas and the same shall be 

paid at the rates prescribed under the said meinorendwn. It has, 

however, been provided that SCA such as had climate allowance 

etc. shall not be in addition to these allowances. 

6. 	 The applicants haze based their respective claims 

on these memoranduns 	V 	 , 

V 	 V 

 appears that the applicants in both I the cases' had 

filed a Civil Suit in 'the court of DC(Judlcial), Dimapur, Nagaland, 

being Civil Suit No.255/89 makIng the same claims. The civil 
P court 

by judgment and decree dted 19.12.1994 has allowed the claims 

and directed the respondents to make the payment accordingly. 

The clvii court relied upon the decision of this Tribunal in 'OA.Nos.48, 

49 and 50 of 1989 of the Central Administrative Tribunal, Guwahati 
• 

	

	
BencTTh'ce has" d"beé"o IIdwithbtljeVt ppIicants 

have now .  stated In the applications that they would not 'proceed 
V V 	 . 

• 	with the execution of the decree as they have now realised that 

they hac obtained 'the V  decree from the court which lacked inherent 

	

V 	 V 

I4 VII 1S1'A'A. 
1/j 

—--'-...'1 	 , 	 Jurisdiction...,.. %,\( 	 I 	

V 

) 

	

V 	

V 	

V 	

•' 	 V V 

	 ,',••, 	

V' 	

" 	 V 

: 

V. 	 - 	
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jurisdiction to'entertain and try the suit in view of the 

bar of jurisdiction arising under the provisionof the 

Administrative Tribunals Act and, therefore, they have 

approached this Tribunal for relief by these applications. 

Since the applicants were agitating the claim in respect 

of SDA and HRA in a wrong forum it is just an& proper to 

give them the benefit of exclusion of the period of 

pendency of the civil suit for the purpose of holding the 

said claims within limitation in these applications. The 

relief sought in respect of the other two craims is 

within jurisdiction. 

8. 	The question of cntitleinent for all these 

claims in respect of Defence civilian employees hae 

exhaustively examined by us in the decision in the case 

of S.C. Omar, Assistant Executive Engineer, -vs- Garrison 

Engineer and another (O.A.No.174 of 1993.) reported in SLJ 
.•74. 

fr 	1995(1) CAT (Guwahati I3ench) We have held in that case Ab 

that SDA and SCA(RL) are payable to civilians with All 

India transfer liability posted in Nagaland.even if they 

get Field Service Concessions. We have not accepted the 

plea that admissibility of Field Service Concession 

deprives them of these bepefits. In view of this 

conclusion since facts are identca1 and as we had also 

referred to the ealrier decisions in O.A.No.48/09 and 

O.A.No.49/89 dated 29.3.1994 in support, we are satisfied 

that the relief claimed by the applicants in the instant 

applications relating to SDA and SCA(RL) must be.al1owed. 

We, therefore, declare that the applicants in ' the 

respective applications are entitled to be paid SDA with 

effect from 1.12.1968 or from the actual date of posting 

as ...... 

,. ••4) 	 - 

TI 	 . 
• 	, 	 . 	• 	 . 	 .. 

- 	 - 	-. 	--r- r - - ---------- ' 1 - 	 ' 	- 	 - 
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as the case may be. We further declare that the 

• 	applicants in the respective applications are entitled. 

to be paid SCA(RL) also, with effect from 1.10.1986. For 

specifying these dates in respect of these two reliefs 

we rely upon 0.tl.No.20014/.16/86/E-IV/E-II(B) dated 

1.12.1988. This is consistent with the decision in S.C. 

• 	Omar's case (Supra). It is, however, made clear that 
- 	

,• 	 I 	 , 	 I 

this applies only to such of the app.licants who are 

appointed outside N.E. Region, but are posted' • in N.E.. 

Region on tenure basis. 

• 	 9. 	Consistently with the view we have taken in 

Omar's case on the nature of FSC and with the view taken 

that SPA and SCA(RL) are payable independently of FSC we 

• hold that on the subject the applicants in the 

respective applications are entitled to draw the same as 

provided in the letter of.  the Government of India' 
£ 	. 	 fs 

• . 	No.37269/AG/PS 3(a)/D(Pay & Services). dated 13.1.1994 

with effect from 1.4.1993 subject to fulfilment of other 

conditions prescribed therein. 

10. 	. Lastly, in so far' as the claim for HRA is 

concerned we follow our decision in 0.A.No.48/91 dated 

• 22.8.1995 and hold that, under the O.M. dated 23.9.1986 

the applicants are entitled to draw the HRA prescribed 

for B. class citis, with effect from 1.10.1986, at the' 

rates prescribed ,1from time to time since 1.10.1986 

• 	....whetj-ie,i,..on p.er.çjit 1age basis or flat rate or slab basis 

till 28.2.1993 and thereafter to be regulated in 

accordance with the 0.M.No2(2')93-E-2(B) dated 14.5.1993 

with effect from 1 3 1991 and continued to be paid. 

J i. 	For the purpose of the aforesaid order it is 

made clear that as now held by the-Hon'ble Supreme Court 

• 	 the benefit of SDA-iS admissible only to those employees 
•' 	 . 	 • 	 I  

who are appointed outside the .North Eastern Region and 

are posted in the North Eastern Re9ion. It will be open 
• 	 • 	

.•• 
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to the respondents to ascertain the case of each 

appl.cant for 'that purpose if necessary. FurLher it is 

IMde clear that this order has been passed on the footing 

that All the Applicants in the two cases era post;d in 

Nagaland. 

12. 	For the aforesaid reasons following order is 

p3ssd: 

O.A.No.124/95: 	 , 

It. -is clociared that • L.uA is payable from 

• 	. 	1.12.1988.  

(a) The respondents are directed to pay to the 

applicants Special • (Duty) Allowance (3DA) with effect 

from the date of ctua1 1  pbsting .in Nagaland on or after 	' 

1.12.1983 as the ca3e may be in respect of each applicant 

and continue to pay the same so lông as the concession is 

admissible. 	 I - 

(b) Arrears from the d aLq of 	ctua1 posting in 

Nagaland on br after 1.12.1908 upto date to be paid 

within three months from the date of receipt of copy of 

this order. . • 

(a) It is declared that SCA(RL) is payable from 

ilIII 	1. 10. 1986,' 	 ,. 

The res,pondents are directed to' - pay'tothe 

applicants SCA(RL) with effect from the date of actual 

posting in Nagaland on or after 1.10.1986 as the case may 

be in respect of each applicant and to continue to pay 

. the same so long as the concession is admissible. , 
— 	.........— .........__•••.•• 	 II.n '' 'St ".!' 

	
• •4$!••,u, 	

t i.tA.,b..,',A;,; '45,4 /44 . 	 - 	 • . .• 	 . 	 ' 	 4 

Arrear 'from the date of actual posting . • 	 H 

in . Naga.and o.n or,. after 1.10.1986 upto date to be 

paid within a period of three •moths from the date of 

• 	communicU.QU. of t'his order. 
• 

:•• 	 I\: 	. 	 . 	. 

:) 

- 

"i" "" "' 	 -' 	 . 	 . 	.... 	
I 	,• •,..'.,,,,, 	p,,' •, 	 ,• 	 . 
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• 	 iv) (a) It is declared that FSC is admisib1e from 	. 

1.4.1993. 

(b) The respodents are directed to extend the FSC 

to the app1icans in the precribed manner with eff9ct 
 

• from 1.4.1993 or from the date of actual'appointment as 

the case' may be in respect of each applicant uptd date 

and to continue to give the same so' long as admissible. 

v) (a) It is declared that BRA is admissible as 

indicated below . 

(b)' The' respondents are directed to pay BRA to the 

applicants at the rate as was applicable to the Central 

•  'iGovernment employeesjnB,; B-i, B-2 class cities/towns 

for the period from '1J1O'.1986 or from the actual 'date! øf 

appointment as the case may be in resepct 'of each 

applicant upto 28.2.1991 and at the rate as may be 

applicable from time to time as •fror 1.3.1991 upto date 

and to continue to"paythe same at the rate prescribed 

hereafter. : 
 

Arrears to be paid accordingly subject to the 

' adjustment of the amount as may havealreacly been paid to 

the respective applicants during the aforesaid, period' 

towards BRA.. 	• 	, 	 • 	(•. 

Future payment to be regulated in accordance 

with clause (a) above. ' 	 • 

Arrears to be paid as early as practicable,but 

not later than"a period'ofthree' months from the date of 

communication of 	order' to the 	, 'd' 	 I  

	

• 	.. 	The original applicatjonis allowed in terms of 

	

' S 	 ... 	.• 	 ,• 

• 	• •! . . 	'the aforesaid. order. No order as to costs.  
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1) I t 	is 	declar e  
d that SDA is 

V 	

l.l2.lose 	 V  

	

1) (a) . Th 	zpzdc, 	-e (UrecLd to pay to the 	. 	
V 

• 	PpIican L s SpoCa1 (ruty) 	.iiOflcO (SA) with erfeCL 

	

V 	
. 	

of actual Pasting in Na]and on or afLer 	
V 

	

V • 1 .12.19 	a 	th 	c:ae MaY he in of each 	1P.c.tnt 	V V 	 I 	tiiuc to pay the 	
is 

V 	 .. 	

.• 

V 	 40 ) 	
from the cte of  actual Posting in 

	

on cr 
	ULo date to be paid 

Withj ntI 	
Lhe. 'te of recejrt. of Coi)y of

V V 

V 	 this orr. 	 . 	

V 

It is doclared that C 
	r.ya'le fiom 

V 	 - 	

. 	 V s 

	

(b) The reapon5 are'ircted to pay to the 
	 V I  aj:p1jca5 SCA(RL) with 

effect rrom the date of actual 
V P0 tng in Nagaland on or after  
be in re ,ect 	

1 .10.1986 as the C$ my 	
V  I • 	

of each applicatit a.nd to Continue to pay 
	 V 

• 	

. 
 the-sainf, So I. 	

as the conces ion is admissible 	
V 

	

(c) Arrc&rs from the date of actual !osting 
	

V n Nagaland On or 	after. 	
1.10.1986 upto date to 	V 

	

be paid Within a period of. three month5 from the date of 
	• 

of thjsorder 	
• 	 V 	 • 	 V  

	

iv) (a) it IS declared thaC FSC is admissible from 	
V 

Ik 

1.4.1993 	. 	 V  

are 1reC 	to extend the ?SC 	

• 	L to the. apljc , 
 s in the prscrjbcd munner with effect 

• 	from 1 .4.1993 or from the dte or o:j ap itnrit' 

	

• * 
V 	the V case may be in respect of each apo] icant V•*ptO date • 
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v) (a) 	It is declared that BRA is admissible 

t .. 	 .. 	indicated below: 	
; 

(b) The respondents are directed. to pay BRA to the 

app1icant.: at the rate as was applicable to the Central 

Government. employees in 13, B-i, B-2 	class 

.. 	 .. 	 . 	 .. 	
•' 

for the oeriod from 1.10.1986 or from the actual date Qf ' 

• 	
,: 	

. 	. 	 . 	 ' 

I 	!'appointmept.' as the case' may .  be 	in respect of'Eac. :.... 	.. 

j . 	. 	applicant upto 28.2.1991 and at the rate as miy :Lo 

applicable from time to L im le as 	oui 1.3.1.991 11[)LO 

and to continue to pay the same at the rate prescribed 

hereafter. 	 . 

(c) Arrears to be paid accordingly subject to 

adjustment of the amount as may have already been paiL;;. 
- 	 . 	 . 

the respective applicants during the aforesaid period 	• 
.•, 	, - 

I-IRA towards 	. 	 . 	 • 	- 
• 	 . 	. 	 . 	. 	 a  

,• 	. 

•. 	 . 	• 	. 	. 	,. 	 •. . 	
•' i:i*:.;..:. 	. 

(d). Future payment to be regulated in accorcTarCe 

4 : 	' 	with clause (a1) above.  

(e) Arrears to .  paid as early as practicab1e 	ut 

Wr 

J T". 

	

	 not later than a ,  period of three months from the 

- communication of this order' to the respondents.' 

The original application is allowed in terms 

the aforesaid order. No order as to costs. 	. -. 

S 	 • 	 -.'- 5- 	

• 	 ' 	
-. 

ci 

. 

	

:,-I • 	,: ttII':1I_ 	p.1............... I 	• 	- 	', 	•g.-4 

I 	ç 	 Ift" 	/_ CI1AI1JN 	tr 
• 	:- :: 
	

;!;.lI. 	: 	;' i:; 	:' 	! 	:'•.- 
- 

cLti1jd to bc Ii uc i 	- - 

IT 

•- --j  -. • 	 T. -. 	 , 	

•• 


